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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CRIMINAL APPELLATE JURISDICTION

Digitall:
2%18% v ANTICIPATORY BAIL APPLICATION NO.2558 OF 2026
RJUN VITTHAL
UBEBEAR Dater Kiran Madhavrao Kahandal ...Applicant
AR Versus

+09%0 The State of Maharashtra & Anr. ...Respondents

Mr. Chaitanya Pendse a/w Sachin Kadam & Khushi Rawlani, for
the Applicant.

Ms. S. M. Yadav, APB for the Respondent-State.

Mr. Sanjeev B. Deore a/w Shamshad Ali Hashmi & Aditya S. Deore
i/b Suchita J. Pawar, for Respondent No.2.

CORAM: MADHAV J. JAMDAR, J.
DATED: 13 OCTOBER 2026
PC:-

1. Heard Mr. Pendse, learned Counsel appearing for the
Applicant, Ms. Yadav, learned APB for the Respondent-State of
Maharashtra and Mr. Deore, learned Counsel appearing for

Respondent No.2.

2. By this Anticipatory Bail Application filed under Section 482
of the Bharatiya Nagarik Suraksha Sanhita, 2023, the Applicant is
seeking pre-arrest bail in connection with CR No0.229 of 2025
registered with Adgaon Police Station, Nashik City, for the offences
punishable under Sections 109, 333, 351(3) and 352 read with

Section 3(5) of the Bharatiya Nyaya Sanhita, 2023.

Page 1




Y1Z-ABA-4£098-4ULO.DUL

3. The prosecution case is set out in Paragraph No.3 of the

Anticipatory Bail Application, which reads as under:

“3. The prosecution story as alleged in the EL.R. in a
nutshell is as under :- It is alleged by the prosecution
that on 2nd July, 2025 between 5.00 p.m. and 5.30 p.m.
the complainant, Adv. Rameshwar Vitthal Borade, aged
about 39 years, resident of Shilapur, Post Odha, Taluka &
District Nashik, was talking to his client Dinkar Tile in
the complainant's private office near Central Bank,
Madsangvi, on the Chhatrapati Sambhajinagar Highway
Road, Nashik, when suddenly three unknown persons,
one wearing a black shirt, another wearing a white shirt
with a handkerchief tied around his neck and the third
one wearing a check shirt, entered the complainant's
office without saying anything and without the
complainant's permission for an unknown purpose. It is
further alleged that the said unknown persons lifted the
stool in the office, damaged the complainant's computer
and other office items, abused the complainant and beat
him with a slap. The accused who was wearing the white
shirt and had a handkerchief tied around his neck hit the
person Dinkar Tile on his left arm with a sharp weapon
in his possession and abused the complainant and said "I
will finish you off' with an intention of killing the
complainant, and hit the complainant on the head with
the said sharp weapon. It is further alleged that one of
the accused who was sitting on the moped outside on the
road encouraged all the three accused to kill the
complainant.”

4, Mr. Pendse, learned Counsel appearing for the Applicant,
submits that the Applicant is not involved in the offence. He
submits that the Applicant’s name is not mentioned in the FIR and

he was not present at the time of the alleged incident. He further
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submits that the Applicant has been implicated in the offence and
arrested merely on the basis of the statement of a co-accused,
Aditya Kahandal. He submits that the statement of the Co-Accused
cannot be taken into consideration, even at the stage of
considering an application for anticipatory bail. To substantiate the
said contention, he relies on the decision of the Supreme Court in

P, Krishna Mohan Reddy v. State of Andhra Pradesh .

5.  Mr Pendse, learned Counsel for the Applicant, submits that
the Applicant had attended the Police Station pursuant to a notice
issued to him under Section 179 of the Bharatiya Nagarik Suraksha
Sanhita, 2023, and that his mobile phone had been seized at that

time.

6. On the other hand, Ms. Yadav, learned APP for the
Respondent-State and Mr. Deore, learned Counsel for Respondent
No.2, point out the statement of Mr. Bhalchandra Bhaskar
Kahandal, which is the part of the Charge-sheet. They submit that
the said statement shows the involvement of the Applicant in the

alleged offence.

1 2025 SCC OnlLine SC 1157
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7. Ms. Yadav, learned APP on instructions, submits that the

Applicant’s mobile phone has not been seized.

8.  Perusal of the record shows that one civil proceeding and
three criminal proceedings are pending between the Applicant’s
father-Madhavrao Ramchandra Kahandal and Mr. Ganpat Date and
others. The Respondent No.2 i.e. First Informant, who is an

Advocate, represents the Date family in the said proceedings.

9. It is the prosecution case that pressure was brought on the
First Informant to withdraw his appearance from the said
proceedings and not to represent said Date family in those cases.
As the First Informant refused to do so and continued to represent

the said family, he was allegedly threatened and assaulted.

10. Mr Pendse, learned Counsel appearing for the Applicant,
submits that the Applicant’s father-Madhavrao Ramchandra
Kahandal is involved in the offence, however, the Applicant is not

involved in the offence.

11. However, it is required to be noted that in the Charge-sheet

which has been filed against the Applicant’s father-Madhavrao
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Ramchandra Kahandal and the other Accused contains the
statement of one Bhalchandra Bhaskar Kahandal. The relevant

portion of the said statement reads as under:

“orer qra ot IToeg Feises, dd—¥¥ o4, €ar— 9rdl
Erd, . ME 7 e, HET TR, §. ForR, Ui sfer, dr.
7. EIEIE &, WYL OUL RO .
kahandalbhalchandra64@gmail.com feraor zzmr 2o &t
T

= -

Ty foeRe a%d g@iar &, W ade UccdrE ATel
Ffaaitge A SIS Tedl. "rsdaT JEd "/l uel J o
Tedr. Al RIerE WmEra I STgA dr ATHeEr  asterrsid
U ATe. W MATd UH  Uftsd ot 3T WY STH=AT
MATdS FE9T ST 379ET fhiepies a1e AT99Td fHags sTed.

ST AT TeUTR HAHaUd 3% HIYESS Heised a1
S FIAE A FEAIUMIRA SNSEAr. =T JSM fHOT Ao
FTieS AW &S W N@dr. AT ArAFHE M FHaSAaL THT
AEEUS HeiSad B S[A R0 AT TEAT TSI T Raef
ST NSST &I, AW=T g A3l A9 Fed JATqSS
TR TATER dIS It S S SiEde ae aigH
firggT 3g, 991 AT T TR IS gHISN T AT
IR Rawit AaT TRYR a8 THte WdeR | AT T
Feise I=T AT RS, 9= TAvR I8 ahie 0ol oS &,
AT THHRET WER Sigd AT gHEAr e SEoT
T, Ao qar AT H fRer wRises I Rer. |amaR
fFoT g @9 Rt AT 927 gifiae &I, TSR ae a1t
TR H, AT 9 HAHYT § STHAd SaFL dST qig_ S,
QYO FeEr FRT #t TATeER ae i | Rasft R[Rer.
ES TATR S I 7T S wit, ft v Twe WA
el FH FAT AR AT AN, deeT HY SErATer gifae @i,
ToAT ge R STt ATISTaTd fiega = F faArenur aeg
ECal

femis ox/09/0y IS IAT i=AT HisHE AdS
FATSATT AREOT ST AR, AEEd THYER ae it feoer
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TENTET 3TMSTT Tag I0AET T=l e FSST STaAT ol
Joid YHhsd 39S Bd. e A gd q99d god, . 3o S,
TITF T T TST THSTS.

e SEe HOargA uifesr df "1 Q0T YHIOT SREs
dRfEES FSST YT af WU AR

(Emphasis added)

English translation of the said statement is as under:

“I, Shri. Bhalchandra Kahandal, Age-44 years,
Occupation - Farming, R/at-Gat No. 247, Mhasoba
Nagar, At-Shilapur, Post—-Odha, Taluka District — Nashik,
Mobile No. 7972505120,
kahandalbhalchandra64@gmail.com, passed 10™
Standard, on being asked personally state as under.

I am residing at the aforesaid place alongwith my
family since my birth. I am residing there with my wife
and children. I have an agricultural land in Shilapur
Village and it is our ancestral occupation. I am a reputed
person in the village and I have amicably settled many
land related disputes or minor disputes in our village.

I know a resident of our village by name
Madhavrao alias Madhavsheth Kahandal and his family
since my childhood. I also know his son Kiran
Madhavrao Kahandal. One day in the second week of
June, 2025, in the evening, while we were chitchatting
at the village ‘Katta’, Kiran Madhavrao Kahandal, the son
of Madhavrao alias Madhavsheth Kahandal told me :
“Convey a message to Advocate Rameshwar Borade who
is representing the opposite party in the cases filed
against us that we will amicably settle the land related
disputes by holding discussion with Advocate
Rameshwar Borade.” Two to four days thereafter, when I
met Advocate Rameshwar Borade, I conveyed the
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message given by Kiran Kahandal to him. Thereupon,
Advocate Rameshwar Borade told me : “ Ask them to
talk to the parties directly and to amicably settle the
dispute.” Accordingly, I conveyed the said message to
Kiran Kahandal. Two days thereafter, Kiran met me and
told me to inform Rameshwar Borade to withdraw his
appearance from all our cases as soon as possible.
Accordingly, I conveyed the said message to Rameshwar
Borade on the very day itself. At that time, Rameshwar
Borade told me to inform him that he was doing his
work only in the capacity as an advocate. At that time, I
told both of them to settle the dispute amicably and do
not stretch it unnecessarily.

On the date 02.07.2025, he has been assaulted in
his office situated at Mandsangavi. I am aware that on
the basis of the complaint given by Rameshwar Borade in
respect thereof, an offence has been registered with
Adgaon Police Station. Moreover, Rameshwar Borade
had caught hold of one of the boy who had assaulted
him. I learnt that his name is Shrut Navnath Kulaye, R/at
— Jail Road, Nashik.

I have read my statement and the same is
typewritten as stated by me and the same is true.”

12. Thus, it is clear that, in fact, even in the Charge-sheet which
has been filed against the Applicant’s father and other Accused, the
Applicant’s role was disclosed and, therefore, he should have been
made an Accused earlier. However, during further investigation,

the role of the Applicant was seen.

13. This is a very serious case where an Advocate, who is
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representing the party and who is the Officer of the Court, has
been pressurised to withdraw his appearance from those

proceedings and that, when he refused to do so, he was assaulted.

14. The Supreme Court in the case of X v. Arun Kumar C.K. ?,

has held as under:

“12. ...There appears to be a serious
misconception of law that if no case for custodial
interrogation is made out by the prosecution, then
that alone would be a good ground to grant
anticipatory bail. Custodial interrogation can be one
of the relevant aspects to be considered along with
other grounds while deciding an application seeking
anticipatory bail. There may be many cases in which
the custodial interrogation of the accused may not
be required, but that does not mean that the prima
facie case against the accused should be ignored or
overlooked and he should be granted anticipatory
bail. The first and foremost thing that the court
hearing an anticipatory bail application should
consider is the prima facie case put up against the
accused. Thereafter, the nature of the offence
should be looked into along with the severity of the
punishment. Custodial interrogation can be one of
the grounds to decline anticipatory bail. However,
even if custodial interrogation is not required or
necessitated, by itself, cannot be a ground to grant
anticipatory bail.”

2 (2022) 17 SCC 391
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15. In the present case, admittedly, the First Informant was
representing the Date family in the civil and criminal proceedings
which are pending against the Applicant’s father. The statement of
said Bhalchandra Bhaskar Kahandal, which is part of the Charge-
sheet, prima facie shows the involvement of the present Applicant
in serious crime of threat and assault on the First Informant who is

appearing as Advocate for said Date family.

16. This is a very serious case where, an Advocate, who is
representing a party, was not only pressurized to withdraw his

appearance but he has been assaulted.

17. In fact, this case shows that there is urgent need of enacting
comprehensive legislation to provide adequate protection to

Advocates, who are the Officers of the Court.

18. Accordingly, no case is made out for grant of anticipatory

bail.

19. The Anticipatory Bail Application is dismissed.

[MADHAV J. JAMDAR, J.]
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